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No. 1665 (2)/XVII-V-1- 1 (KA) 32-1995
v | Dated Lucknow, August 25, 1995 |
In pursuance of the [provisions of . clause: @) of Artmlr: 343 af tIm Conshtuhnn of
Tndia, the Governor #s pleased to:order the publication of the following English - translation”
of the Uttar Pradesh Rajya Uchcha Shiksha Parishad Adhiniyam, 1995 (Uttar Pradesh

Adhiniyam Sankhya 22 of 1995) as passed by the Uttar Pradesh Leglslatura and assented to
by the Governor on August 25, 1995; : _ _

THE UTTAR PRAD‘ESH STATE COUﬁClL {JF HIGHER EDUCATI‘ON

" ACT, 1995
‘(U. P. Acr No. 22 oF 1995) Pﬁ\'ﬂeﬂﬂc}efj
s [As passed by the Uttar. Pradesk Legislature] 32| RcU];
-. A .
ACT

to previde for the establishment of a Stat e Council of Higher Education :‘
in the State of Uttor Pradesh and for matters connected L;ﬁerewfrh and’
incidental thereto.

WHEREAS the National Puhcy on Educatmrn 1986 of th : :
India contains recomiendations’that'Stafele vel’ pfanmng»a?if ::%I:%T:;z:: i

of higher edvcation shall ba done . through the t
Education; : g State Couneil- of nglm.'

AND WHEREAS thc Unwers:t]r Grants Commmsmn cansﬁt
uted g
mittee to make recommendations regarding the setting up of Slata C?Ju?m{?
of Higher Education as per the aforesaid National. Policy; . :

AND WBEREAS' thé said: committee'ré commended that t{m:a 18
8’
need for an effective machinery for promntmn and co-ordination afpr:fgs;f
Education‘at the Srate leveland ‘co‘oidifatisa'of State Icvk’l programmes- | ;
with ttmw of tho Um versity Grants Cummrssmn, A

:‘f’k“g the’ University Granls Comnifssion ims it do 3
mﬁdtﬂ:ﬂ%a r ipof \Stdte Coundils an ‘the
~mended by the said Commtten- ¢ Councils of * nglier Edﬂcafi‘on as ffcb‘niz

'\




vau gln wRisTEn m;:fa—:& ﬁw&!”. 1998

AND WHEREAS the State Govermnent has accordlp,gly dccided to
blish a State Council of Higher Education as recommended in the

; vcrsxty Grants Commlsswn,

NOW, THEREFORE, it i8 heroby; enactod in tl\e}lFortwixth]Yoar of the
blic ofludig as follows S

. (1) This Act may be caued ;the Uttar Pra.dcsh Stﬂtq! Council of
her Bducation Act, 1995.
(2) It shall be deemed to have como into force on May 25 1995, .

r Pradesh State Universities Act, 1973 applies,
2. In this Act——-

University to provide for the teaching necessary for admission o a

ciated college, 2n autonomous college and a consntuent ‘college;

) “Councxl” means the Uttar Pradesh Slate ' Counc;l Qf Higher
" Bducafion ests blxshed under section 3

(¢) “Fund” means the fund of the Councﬂ referred to in section 15;
(d) "hlgher education” means educanon, whether professio nal, tech-

diploma from any University;

(e) “institution of highes education” means an institution conducting
any course of study in higher education, whtch is -approved as such
by the State Government;

Chairman acd the Member-Secretary;

~ this Acty
'(A) “University Grants Commission” means the Umversxty Grants

Commission established under section 4 of - the University Grants
Commisssion Act, 1956;

(i) a word or expression defined in the Uttar Pradesh State Universities
Act,’ 1973 used, but not’ deﬁned herein, shau have the samo
-meanings af is assigned’ to it in that Act,

3. (1) There shall be established a Council by the ~name “the Uttar
Predesh State Council of Higher Education.” “
(2) The Council shall be a body corporate.
- (3) The headquarters of the Council shall be at Lucknow.

4, The Council shall consist of the following members, namely i—

(@) 2 Chairman, to be appointed by the State Government from
amongst eminent academicians, who is or has been a Vice-Chancollor
or a senior administrative officer, scrving or retired, not below the
: rank of Additional Sccretary to the Government of Indis, having
i ‘aptitude and experxence in tht;\ field of educatlon

g : * S ementmeulSacretary to the State .. Member

u(a ) Sarre tarv
4) two Vice-Chairman to b

resolve the issues of the fepresentatives of public »

(4) Lac rrmupax DOUIVtas 54 m o
/7 Government in the Department of Planning.

(e) the Secreiary or any other officer of the University .. Member
Graats Commission not  below the rank of a Joint
Seeretary npominated by the Chairman of the Umverexty
Grants Commission;

(f) the Director of Higher Educauon, Uttar Pfadesh w Member

.

ional Policy on Education of the Governmient of Indla and by the .

A shallapply to all the Umversxtles and Collqgeﬂ to which the

- (@) “college" means any mstltutlon mamtamad or racogmzad by the .

degree of the University and includes an affiliated college, an asso-

(f) “member” means a member of the Councll an_d includes the

(&) ‘‘regulations” means the regulauons made by tb.e Councﬂ undet

Ing,
© nominated by the State Govcméx;ent 9,625—{

* Short title,

* commencCement

and applicatioo,

Definltions .

nical or otherwise, leading to the obtalmng of any dcgrge or

Egtablishment
of Council of
Higher Bducation.

Constitution of
Coungcll.

S0 Jl%,zu/gaﬂ

>
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{g) the Director of Techmcal Educanon Uttarg e Member:
Pradesh; S

(h) three persons noxmna ted by the State Government ...': Meiixbér‘s'
from amongst the Vice-Chanccllors of the Universities; .

(i) not more than (hree persons nominated by the ., ,'M;ir‘ilers
State -Government from amongst cminent academicians . .
each in the field of Education, Engincering and Law-. meoos

(j) one person co-opted by the Counc:l trom amongst cars | Member
the Principals of Colleges. i S

(k) one person co-opted by the Councﬂ from amongst .. Member
reputed industrialists whose contribution to the cause of o
higher education is qxgmﬁcantp,

Temporary asso- S. The Council may associate thh 1tse1f for any partxcular purpoee any
ciation of persons :

with the Council , Person whose assistancs or advice it may desire in carrying out its work. A
for particular 'tperson associated with the Council for any particular purpose shall have a
purpese, - right to take part in the discussions relévant to that _purpose but shall not

have a right to vote ata meetmg of the Council.

& Disqualification 6. A person shail be dlsquahﬁcd for bemg 9pp01ntcd as Chalnnan or for
for membership  being nominated as a member of the Council or for being such Chairman or
of Council. nominated member, if-

(@) he is of unsound mind;

(b) he is an undischarged insolvent;
{c) he has been scntenced for any offence mvolvmg moral turpntude,
punishable under anylaw with imprisonment such - sentence not
having been annulled anda period of five years hss not. elapsed
from the date of expiration of the sentence;

(d) he is a paidlofficer or employee of the Council; or

{e) heincurs such other disqualifications as ma)g be - prescrlbed by
the State Government, . _

Terms and con- - 7. (1) The Chairman shall hold office for a term of three years and the
‘l&tmggzg‘z‘:g nominated members and the co-opted member shall hold office for-a term of
nominated mem. One year and shall be eligible fo1 re-appointment or re-nomination or co-
bers. ' option for a further term of three years, or one ycar, as the case may be:
Provided that if a person has altained the age of 65 years, he shall
not be eligible {or appomtment or re-appomtment asa Chalrman? of
the Council.
(2) The Chairman or the nominated membcr or, co-optcd member may,
»y writing under his hand addressed to the State Government or the Council
as the case may be, resign his office but he shall continue to hold office until
hi¢ resignation is accepted by the State Government or, as the case may be,
by the Council,
(3) Sub;ect to thei provisions of this section, the other terms and con-
dmons of service of the Chairman and the nominated members shall be such
as may be presciibed, . v
(4) The Chairman shall exercise such powers and perform sich functions
‘as may be prescribed. o
Powers and 8. The Member-Secretary shall exercise the powers and perform the
duties of Meme  fyupctions conferred or imposed on him under this Act and such other
ber-Seoretary. powers and functions as may be prescribed. - .
Removal from 9. If, at any time, 1t appears to the State Goverament that the Chair-
membership of  man or 2 nominated member or ‘the co-opted member has shown himself

Council. to be unsuitable for office or has been guilty of mis-conduct or neglect which

renders his removal expedient, the State Government may, after giving him a
reasonable opportunity to show cause, by notification, remove the Chairman
or such nominated or co-opted member, as the case may be, from the office.

1 i
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No. 333(2)/LXXIX-V-1-14-1(Ka) 5-2014
Dated Lucknow, March (04, 2014
IN pursuance of the provisions of clause -(3) of Article 348 of the Constitution of India, the
Governor is pleased to.order the publicationof the following English translation of the Utiar Pradesh Rajya
Uchch Shiksha Parishad (Sanshodﬁan’) Adhiniyam, 2014 (Uttar Pradesh Adhiniyam Sankhya 7 of 2014) as
passed by the Uttar Pradesh Legislature and assented to by the Governor on March 04, 2014, ‘
THE UTTAR PRADESH STATE COUNCIL OF HIGHER EDUCATION
(AMENDMENT) ACT, 2014
(UP.ACTNO.7OF2014)
|As passed by the Utiar Pradesh Legislature]
AN
ACT

further to amend the Utar Pradesh State Council -of Higher Educatior
Act, 1995,

. IT 1S HEREBY enacted in the Sixty-fifth Year of the Republic of India a:
follows :—

Shon title L. This Act may be called the Uttar Pradesh State Council of Higher Educatior
(Amendment) Act, 2014.

Amendment 2. In section 7 of the Utar Pradesh State Council of Higher Education
of section 7 of

UP Acino.22 (Amendment) Act, 1995, in sub-section (1) the proviso shall be omitred.
of 1995 C '
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STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh State Council of Higher Education Act, 1995 (U.P. Act no. 22 of 1993) has
peen enacted to provide for the establishment of a State Council of Higher Education in the State of Utiar
Pra.desh section 7 of the gaid Act deals with the terms and conditions of service of the Chairman and the
nominated members of the said Council. The proviso to sub-section (1) of the said section provides that if a
person has attained the age of 65 years, he shall not be eligible for appointment or }e-appointment as the
Chairman of the Council. With a view to obtaining the services of a capable eminent academician for a

long time it has been decided to amend the said Act to omit the said proviso.

The Uttar Pradesh "State Council of Higher Education (Amendment) Bill. 2014 is introduced

accordingly.

By order,
S.B. S.[NGH.
Pramukh Sachiv.
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